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THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) to (e) The 
information is being collected and the same will be laid on 
the Table of the House. 

Canadian As.I.tance In Nuc.ar Field 

1182. SHRI CHAMAN LAL GUPTA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether Canada propose to assist Ind!a In the field 
of nuclear energy; and . 

(b) if so, the details thereot? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE): 
(a) and (b) Talks have been held with the Canadian side on 
the issues related to collaboration in the refurbishment of 
reactors which were initially constructed with Canadian 
assistance and according to the CANDU (Canada Deuterium 
Uranium) design in Rajasthan. The first two reactors in 
Rajasthan were the only ones built with such assistance. 
However, there has been no outcome of these talks 80 far. 

Wrong p ..... ntatlon of J & K In Fo ... 1gn Mapa 

1183. SHRI DILEEP SANGHANI : Will the PRIME 
MINISTER be pleased to state: 

(a) whether in the maps of foreign countries Jammu & 
Kashmir is not shown as a part of India; 

(b) if so, the details thereof; and 

(c) the action taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE) : 
(a) to (c) All instances of Incorrect depiction of the map of 
India, including of the state of Jammu & Kastvnir, which come 
to Govemment's notice, are taken up with the concerned 
authorities. 

laRO Spy ScMdaI 

1184. SHRI P.C. THOMAS: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the Supreme Court has absolved all the 
accused including foreign nationals involved in ISRO spy 
scandal case from being charg8sheeted; 

(b) if so, the details and the prasent position of the case; 

(c) whether the Government of Kerala has been 
reaponalble for keeping in custody a foreign lady and others 
for long insplte of the contrary reports by the CBI; 

(d) whether the innocent persons confined in jail for long 
will be compensated In any manner; and 

(e) if so, the details thereof and the action proposed to 
be taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRIMATI VASUNDHARA RAJE) : 
(a) and (b) Special Leave Petitions were filed by all the six 
accused (Including two foreign nationals) and others before 
the Hon'ble Supreme Court challenging the order of Hon'ble 
High Court of Kerala which held the Notification issued by 
the Kerala Govemment for further investigation as valid. The 
Hon'ble Supreme Court vide its order dated 29.4.1998 has 
allowed the appeals in the Special Leave Petitions and has 
quashed the Notification of the Kerala Govemment ordering 
further investigation. 

(c) By the time the CBI filed a report in the court of 
Chief Judicial Magistrate, Emakulam, under section 173 
Cr. PC on 30.4.1996, stating inter-alia that the allegations 
of espionage were not proved and had been found to be 
false praying for the discharge of all the six accused, all the 
accused had been granted bail, except the two Maldivian 
national.. As they could not fumish the bail bond, they 
continued to be in judicial custody. The aforesaid Maldivian 
nationals were also detained under National Security Act 
by the Govemment of Kerala. One ofthe Maldivian National 
who completed a period of 12 months detention under the 
National Security Act was released and has gone back to 
Male before the Judgement of the Hon'ble Supreme Court 
of India. The other foreign national, it is leamt has also 
been released after the judgement. 

(d) and (e) The Hon'ble Supreme Court vide lis order 
dated 29.4.1998, has directed the Govemment of Kerala to 
pay a sum of RS.1,OO,OOO (Rupees one lakh) to each of the 
six accused - appellants as costs. Action lies with 
Govemment of Kerala in complying with the orders of the 
Hon'ble Sutlreme Court of India. 

Eroeln In Credibility of cal 

1185. SHRI SANDI PAN THORAT : Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government are aware of continuous 
erosion In the aedlbility and prestige of CBI during recent 
past; 

(b) If 10, whether a critical review of performance of 
CBI and other intelligence Agencies have been undertaken 
with a view to strengthen the.e agenci.s to tackle the 


